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ii) The Respondent No. 1 Company shall not transfer funds of the Company for

repayment of any alleged liability. However, day to day expenses to be

incurred to run the business of the Company shall not be effected by this

Judgement. The business activity ofthe Company should not be hampered,

hence the legally admissible expenditure can be incurred. Th€ Petitioner

shall co-operate in running the business ofthe Company.

v) The funds of the Company shall be managed in most methodical manner

and no part shall be invested, transferred or alienated in favour of any

person unless and until permission is obtained from the NCLT. The

existence of bona- lide of each transaction along with the business

exigency shall be considered, if prayed for hereafter by the R€spondents.

The Company shall not create any Charge on the assets ofthe Company.

vi) The Parties are directed to adhere to these directions tillfurther Order

7) lnterim lnjunction is granted accordingly. The Petition is Admitted. Parties are

directed to finalise the pleadings without uncalled for delay. A schedule is hereby

given as consented by both the sides. A reply by the Responded shall be tiled on

or before 15th of June, 2017. A Re-joinder if any, to be fil€d on or before 30th

June,2017. The matter is now listed for hearing on 10n of July,2ol7.

M.K. SHRAWAT
MEtIBER (JUDICIAL)

iii) The Respondents should intimate the Dates of Meeting ofthe Company and

ascertain the presence of the Petitioner on such meetings to be held in

future to conductthe business activity ofthe Company.

iv) The Respondents shall not alienate or deal in any manner the immoveabl€

property of the Company as listed in the Balance Sheet as on 31ot March,

2017 or any other date recommended by the concerned Oflicers of the

Company. Any major decision forthe alienation ofthe property shallnot be

carried out unless reported to and consented by the NCLT.

Date: 1d May,2017.
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